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1.0 BACKGROUND 

 

This Original Application registered in exercise of Suo Moto jurisdiction of Hon’ble NGT 

on the basis of a letter petition dated 22.02.2024 sent by Shri Mukesh Kumar R/o BS 133 

Shalimar Bagh, Delhi. 

Hon’ble NGT (Principal Bench) passed following order on 01.07.2024: 

“We accordingly substitute a joint committee comprising Maharashtra State Pollution 

Control Board, Central Pollution Control Board, District Magistrate/Collector, East Andheri 

Mumbai and a representative of Additional Chief Secretary, Dept of Environment, 

Maharashtra.  District Magistrate/Collector shall be nodal agency for coordination and 

compliance. 

 The said committee shall visit site, collect relevant information and submit a factual report 

within two months with the Registrar, Western Bench, Pune of this Tribunal. As the matter 

relates to State of Maharashtra and is within jurisdiction of Pune Bench.” 

The copy of the aforesaid order is provided as Annexure-I.  

 

2.0 CONSTITUTION OF JOINT COMMITTEE  

In compliance with the aforesaid order dated 01.07.2024, the joint committee was 

constituted as  

Name of Member  Department/Board  

Shri. Rajendra Kshirsagar District Magistrate, Mumbai Suburban. 

Shri Vishal Madane  Under Secretary, Environment Department Govt.of, 

Maharashtra. 

Shri Rajendra Patil Scientist E, Central Pollution Control Board, Pune. 

Shri. Ravindra Andhale Regional Officer, Maharashtra Pollution Control Board, 

Mumbai. 

 

Scope of the Joint Committee: 

As per the aforesaid order, the joint committee was directed to visit site, collect relevant 

information and submit a factual report within two months with the Registrar, Hon’ble NGT 

Western Bench, Pune. 

The committee visited the unit/site in question i.e. M/s Bright Star Chemicals, Andheri, 

Mumbai on 04.09.2024. The owner ( Mrs Panjawani) of the unit was not available during 

the visit . Shri Ajay Kumar Yadav Supervisor co-ordinated the visit of the committee and 

provided the information to the Committee.  
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3.0 OBSERVATIONS AND FINDINGS: 

3.1 The said unit is located in Keytuo Industrial estate, Andheri (East), Mumbai. The 

area of the unit is 343.10 Square meter. Copy of property card enclosed as 

Annexure-II. As informed, the unit is in existence since more than 45 years. 

3.2  Name of Unit was not displayed at the site.  As informed, Owner of the land/shed is 

Mr. Kanti Bhai Shah from whom it has been taken on lease by Mrs Panjwani, and 

operating the Acid repacking unit. However, document related to the lease have not 

been provided to the Committee. 

3.3 The unit has obtained Consent to Operate (CTO) from MPCB for repacking of 

Sulfuric and Hydrochloric acid. Copy of Consent is attached as Annexure-III.  

 The name of the unit as per the Consent issued by MPCB is M/s Bright Star 

Chemicals. 

 The consent to operate was renewed by MPCB on 15.07.2021, which is valid up 

to 30.04.2026. 

 The unit is categorized under Red Category. 

 The unit is only consented for repacking of fresh acids - Hydrochloric Acid & 

Sulfuric Acid. 

3.4 It is informed by the Supervisor that Acid is received through tankers from the Acid 

Traders to the Unit and same is unloaded in tanks and 200 liter barrels. Later as per 

the demand they are supplied to the local vendors in 40 liter carboys which is mostly 

used for the cleaning of the jewelry and other products. The loading and reloading 

of Acid is done by plastic pipes by way of gravity by the workers. The controlling 

mechanism to avoid the spillages through overflowing is not provided. 

3.5 About 18 barrels (200 liters each) of Sulfuric Acid, 20 barrels of Nitric Acid and 25 

barrels of Hydrochloric Acid were found stored in the shed and outside the shed. 

Also more than 50 carboys (40 liter) were also found stored outside premises and 

alongside the road used for transportation. 

3.6 As per the copies of Invoices produced by the Unit,  

 The Hydrochloric Acid is procured from M/s Raj Chemical, Acid and Chemical 

Merchants, Thane (W) 

 Nitric Acid is procured from M/s Abhishek Enterprises, Santacruz (E), Mumbai and  

 Sulphuric Acid is procured from, Bhandup (W), Mumbai 

3.7 The unit is consented only for repacking of Hydrochloric Acid & Sulphuric Acid. 

However, the unit was illegally storing and repacking Nitric Acid.  

3.8 Water is taken through the tanker and stored in the 20 KL Syntex tank and some 

barrels which is then used for the washing of the barrel/carboys. It was informed by 
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the supervisor of the industry that washing of the barrel and carboys is done in back 

side of the storage shed in open area. The contaminated washing water is drain out 

on the open land. The unit has not provided any treatment plant to treat the effluent 

generated during washing. As per the consent issued by MPCB, no trade effluent is 

being generated by the unit.  

3.9 Noticeable acid fumes were observed inside the shed wherein the Acid was stored 

and repacking activity was carried out. The intensity of these fumes was very high 

and these can be noticed by naked eyes and also associated with smells.  Also 

fumes were emanating from the storage tank. The industry has not provided fume 

extraction system followed by air pollution control devices (scrubbers) neither for the 

loading / unloading area nor at the acid storage and repacking area. Standards for 

the Acid Mist in Ambient air has been prescribed in the consent issued by MPCB. 

However, till the time no such monitoring was conducted by the unit. 

3.10 The industry has not provided acid proof tiles in the acid handling & storage areas 

and also dyke wall is not provided to collect spillages in case happened during 

handling of acids. 

3.11 The safety gears were not as provided to the workers involved in acid handling and 

repacking activities.  

3.12 The unit doesn’t have emergency management plan in case of any accident. Neither 

SOP nor any instructions boards were seen at the site. Even firefighting 

arrangement were not available at the site. 

3.13 Copy of the joint inspection report is enclosed as Annexure-IV. 

3.14 Neighboring industrial representatives informed that heavy acid fumes during 

loading and unloading of acids are observed. The iron/metallic structures of the 

neighboring industry such as gates, grill, outer unit of ACs, ladders, etc. are 

observed to be corroded due to this acid fumes from this unit. Photographs given in 

as Annexure-V. 
 

4.0 CONCLUSION: 

4.1 M/s Bright Star Chemicals is categorized under ‘Red Category’ and having Consent 

for repacking of fresh acids - Hydrochloric Acid & Sulphuric Acid. The unit is illegally 

handling Nitric acid without permission in the consent. 

4.2 The unit has not provided any infrastructure for environmental safeguard in terms 

of: 

 Acid mist extraction and air pollution control devices thereby release of fumes in 

the Ambient Air impacting the human health and metallic structures located 

around. 
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Item No.08         Court No. 2 
  

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

  
 

 

Original Application No. 361/2024 

 
 

Mukesh Kumar                              Applicant 
 
 

Versus 
 

 State of Maharashtra                                                 Respondent 
 
 
 

Date of hearing: 01.07.2024 

 
 
 

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER 
   HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER 

  

 

 Applicant:  None 
 

 Respondent:  None 

 
 

 

ORDER 

 
 

1. This original application under Sections 14 and 15 of National 

Green Tribunal Act, 2010 (hereinafter referred to as ‘NGT Act, 2010’) has 

been registered in exercise of suo moto jurisdiction on the basis of a letter 

petition dated 22.02.2024 sent by Mukesh Kumar R/o  BS 133 Shalimar 

Bagh, Delhi. 

 

2. Complainant has alleged that there is acid mixing facility operating 

in Keytuo Industrial Estate, Andheri East, Mumbai. Complex where 

facility is operating has been mentioned in complaint as B-6 Bhim Nagar 

Road MIDC Industrial Estate Kandivita Andheri East, Maharashtra.  

 

3. Complainant has further stated that above acid mixing facility has 

no safety checks, pollution control devices, protocols, and no emergency 

measures in case of disasters. Industrial estate is in heart of corporate 

area of Andheri East, less than 2 km from international airport, behind 
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Chakla (I.B Nagar) and many offices are housed there at. Complainant 

when visited site found that yellow smoke was coming out and on closer 

inspection found that nearby steel grills and shutters have been damaged 

with effluents/ acidic vapours emanating from said plant. People residing 

near the said unit, complained of face burning, sensation in eyes and 

breathing problems. Steel affixed on nearby buildings have started 

rusting due to acidic vapours and environment is being damaged in 

various ways. Certain photographs have been appended to the complaint 

showing severe damage caused to iron structures in nearby areas and 

other pollution being caused due to operation of said facility. 

 

4. In these facts and circumstances, we are satisfied prima facie that  

substantial question of environment has arisen due to implementation of 

scheduled enactments under NGT Act, 2010 but before taking any 

further action in the matter, we find it appropriate to verify facts by 

constituting a committee comprising local and statutory authorities.  

 

5. We accordingly substitute a joint committee comprising 

Maharashtra State Pollution Control Board, Central Pollution Control 

Board, District Magistrate/Collector, East Andheri Mumbai and a 

representative of Additional Chief Secretary, Dept of Environment, 

Maharashtra.  

 

6. District Magistrate/Collector shall be nodal agency for coordination 

and compliance.  

 

7. The said committee shall visit site, collect relevant information and 

submit a factual report within two months with the Registrar, Western 

Bench, Pune of this Tribunal. As the matter relates to State of 

Maharashtra and is within jurisdiction of Pune Bench. Therefore, Registry 
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is directed to transmit record of this original application to Western Zonal 

Bench, Pune for further proceedings. 

 

8. List this matter for further proceedings on 06.09.2024 before 

appropriate Bench. 

 

 
 
 

Sudhir Agarwal, JM 
 

 

 
 

Dr. Afroz Ahmad, EM 
July 01, 2024 
Original Application No. 361/2024 

AB 
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Corroded shutter and ladder In front of the unit premises 

 

Corroded window grill of the adjacent industry 
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Industrial shed and haphazard storage of Carboys 

 

Storage of drums outside premises 
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